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A.NO. 1-7/50
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DATE OF DECISION_+/-12.2-
e I Petitioner

|

A Advocate for the Petitioner s}
Versus
\,
Umicn 9f yodis & Grs, Respondent
Mr,A.S.Jpthard Advocate for the Respondent [s!
CORAM
{ The Hon'ble Mr. . @armam o rihs : Memszer(A)
. Mishra s Memler(J)
The Hon'ble Mr,
JUDGMENT

| '
, Whether Reporters of Local papers may be allowed to see the Judgment ¢ /

4

/e

2, To be referred to the Reporter or not ?

g, Whether their Lerdships wishto see the fair copy of the Judgment ?

4, Whether it needs to be circulated to other Benches of the Tribunal ? i'f

§
Z/



1) 3hri V.ph.Parmar

2) shri Dk .Rathod
3) 3hri R.J.Veema
¢€/0 Mr.C.AaLPandit

Advocate

5, sattar
Opp: Guja
Ahmedabad

'aluka 3Society,

t High Court, cene Applicants.

{Advocate Mr.G.A.Pandit )

VERSUS

1) Union India
throughls
Generall Manager,

™ A

Westerr] Railway

Churchggte,

BOMBAY
2) Divisignal Railway Manager,

Westerr] Railway,

Kothi gpmpound

E(aj kot L

(Advocate i Mr.A .8.Kothari)

OR AL ORDER

B R i
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OsA.NO0:197/90

)
€

Date 3:17.12.

Per: Hon'Hle shri K.ramamoorthy i vember (A)

Nome present for thke applicant. Mr.a.5.Kothari
the counsgl for the resporndent is ;resent,

Thdq applicant had been given notice on 24.10.96,

and R.P.AJD is avaited. Notice decemed to have been served.
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In|view of the abdove the czse is dismissed for

’

non-prosedution,

No llorder as to costs.

1 S-S /"“f —
( A.K.Mislra ) ( K.Ramamoorthy )
Member {J) Member {A)
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